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THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE-CHAIRMAN

THe HON'BLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. Whetﬂer Reporters of local papers may he allowed to see the
judgﬁent 2

2 710 be referred to the Reporter Or not 7
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI  BENCH

Original Application No.267 of 2003
Date of decision: This the ‘?fk’ day of June 2005

The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman
The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Radha Kanta Sinha,

MES No.265091,

Assistant Engineer (Civil),
AGE B/R-1,

Office of the Garrison Engineer, Umroi,

Umroi Military Station,
Barapani, Shillong, Meghalaya. «e«....Applicant

By Advocate Mr A. Ahmed.
- versus -

1, The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence,

101 South Block, New Delhi.
2. The Chief Engineer, _
HQ, Shillong Zone, Spread Eagle Falls Camp,
Shillong.
3. The Garrison Engineer,
Umroi, Umroi Military Station,
P.0.- Barapani, Shillong, Meghalaya.

4. The Area Accounts Officer, |
Ministry of Defence, Bivar Road,
P.0.-Shillong, Meghalaya. ' . «+++..Respondents

SIVARAJAN. J. (V.C.)

The applicant, an Assistant Engineer (Civil) uner

the Ministry of Defence posted at Umroi (Meghalaya) under

- the resﬁondent No.3 has filed this application seeking for

*

direction to the respondents to pay Special (Duty)
Allowance (SDA for short). According to him he was
originally appointed in the North Eastern Region; he is
saddled with All India India Transfer liability and All
India common seniority in terms of his offer of

appointment which was accepted by him; he was transferred

G
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from North Eéstern Region to outside the region and from
outside region he was retransferred to the North Eastern
Region, i.e. he was transferred from the Office of the
Garrison Engineer (I) (Navy)(Maint) Minnie Bay, Post Blair
to.the Office of the Garrison Engineer, Umroi, Barapani,
Shillong on 25.1.2002. According to the applicant an -
employee hailing from North Eastern Region initially,‘bﬁt
subsequently transferred out 6f Nofth Eastern Region and
reposted to North Eastern Region would be entitled to SDA.
He, in support, relied on the déciéion of this Tribunal in

0.A.No.56 of 2000 and O0.A.No.301/2003, besides other

cases.

2. We have heard Mr A. Ahmed, learned counsel for the
applicant and Mr A.K. Chaudhuri, learned Addl. C.G.S.C.

appearing for the respondents.

3. The question regarding the admissibility to SDA to
Central Government Civilian employees was considered by
this Bench in a batch of cases and in the judgment dated
31.05.2005 in O0.A.No.l170 of 1999 and connected cases, the
govérning principles regarding thé grant of SDA was stated

as follows:_

“52. The position as it obtained on 5.10.2001 by
virtue of the Supreme Court decisions and the
Government orders can be summarized thus:

Special Duty Allowance is admissible to
Central Government employees having All . India
Transfer liability on posting to North Eastern
Region from outside the region. By virtue of the
Cabinet clarification mentioned earlier, an
employee belonging to North Eastern Region and
subsequently posted to outside N.E. Region if he
is retransferred to N.E. Region he will alsobe
entitled to grant of SDA provided he is also
having promotional avenues based on a common All
India seniority and All India Transfer liability.-
This will be the position in the case of residents
of North Eastern Region originally recruited from
outside the region and later transferred to North
Eastern Region by virtue of the All India Transfer
Liability provided the promotions are also based
on All India Common Seniority. )

53. " Further payment of SDA, if any made to
ineligible person till 510.2001 will be waived."

5%



nkm

: 3
4. The applicant has stated that he is a resident of

North Eastern Region and his original appointment which
was in the North Eastern Region with All India Transfer
liability and All India Common Seniority as part of the
service conditions; that pursuant to this liability he had
been transferred from North Eastern Region to Port Blair
and.from there he was retransferred to the North Eastern

Region and therefore, he is entitled to the grant of SDA.

5. Since'this matter was taken up for orders at the
admission stage itself the respondents did not get an

opportunity to file their written statement.

6. In the circumstances it 1is necessary for the
respondents to verify the correctness of the factualv
details stated by the appliﬁant to decide as to whether
the applicant would fall within the governing principles
stated in the common order of this Tribunal mentioned
above. Accordingly we direct the respondent No.2 to
consider the claim of the applicant for grant of SDA in
the 1light of the governing principles stated by this
Tribunal in the common order dated 31.5.2005 in O0.A.No.170
of 1999 and ;onnected cases after ascertaining the factual
details and to take a decision in tHe matter within a
period of two months from the date of receipt of this
order. The decision so taken will be communicated to the

applicant immediately thereafter.

7. The applicant will produce this order before the

respondent No.2 for compliance.

The application is accordingly disposed of. No

, ' 9. éoyf
' , =
( K. V. PRAHLADAN ) ( G. SIVARAJAN )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

order as to costs.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

BETWEEN
Shri Radha Kanta Sinha,

-Versus-
The Union of India & Others

... Respondents

LIST OF DATES AND SYNOPSIS:

-

Annexure-A is the photocopy of extract of Office Memorandum

dated 14-12-1983.

Annexure-B is the photocopy of Office Memorandum
No.F.No.11 (2)/97-E-II (B) dated 22-07-1998. .

Amnexure-C is the photocopy of the Office Order MES/12/2002
Dated 25% January 2002.

Annexure-D is the photocopy of Letter No.20-12-19999-EA-I-
1799 Dated 02-05-2000.

‘Amnexure E, F & G are the photocopies of the Judgment and

Order dated 19-03-2001, 25-04-2003 and 17-02-2004 in
0.ANos.56/2000, 11/2003, 30/2003 and O©.ANo.301/2003
respectively passed by this Hon’ble Tribunal.

This application is not made against any particular order but

‘praying for a direction from this Hon’ble Tribunal to the Respondents for
payment of Special Duty Allowance to the Applicant as per Government
of India, Cabinet Secretariat Letter No.20-12-1999-EA-1-1789 dated 02-



05-2003 and also as per other similar judgments passed by this Hon’ble
Tribunal in O.A No.56 of 2000, O.ANo.11 of 2003, 0.A.No.30 of 2003
and 0.A.No.301 of 2003.

RELIEF PRAYED FOR:

That the Homwble Tribunal may be pleased to direct the
Respondents to pay the Special Duty Allowance to the Applicant.

To Pass any other relief or relieves to which the applicant may be
entitled and as may be deem fit and proper by the Hon’ble Tribunal.

To pay the cost of the appliéation
INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble

Tribunal deem fit may pass any order or orders.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

Sl Badha Kandse S'M\“

ORIGINAL APPLICATION NO. 2 éf? OF 2004.

BETWEEN

Shri Radha Kanta Sinha,

MES No.265091,

Assistant Engineer (Civil),

AGE B/R-1,

Office of the Garrison Engineer,
Umroi, Umroi Military Station,
P.O.-Barapani, Shillong, Meghalaya,
Pin-793103,
T ... Applicant
-AND-

1. The Union of India represented by the
Secretary to the Govemment of India,
Ministry of Defence, 101 South Block,
New Delhi-1. '

—

2. The Chief Engineer,
HQ, Shillong Zone, Spread Eagle ‘Falls
Camp, Shillong-793001.

| " 3. The Garrison Engineer,
' Umroi, Umroi Military Station,
P.O.-Barapani, Shillong, Meghalaya,
Pin-793103. |

4. The Area Accounts Officer,
Ministry of Defence, Bivar Road,
P.O.-Shillong, Meghalaya.
...Respondents



1) DETAILS OF THE APPLICATION PARTICULARS OF THE
o ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is not made against any particular order but
praying for a direction from this Hon’ble Tribunal to the Respondents for
payment of Special Duty Allowance to the Applicant as per Government

' of India, Cabinet Secretariat Letter No.20-12-1999~EA—1-1789 dated 02-
05-2003 and also as per other similar judgments passed by this Hon’ble
Tribunal in O.A.No.56 of 2000, O.A.No.11 of 2003, O.A.No.30 of 2003
and O.A No.301 of 2003. |

2) JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

3) LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

4) FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India.

4.2) That your Applicant begs to state that he is working as an
Assistant Engineer (Civil) under Ministry of Defence. He is a Defence

~CiviliamrEmployeeand belongs to Group B Category and he is now
posted at Umroi (Meghalaya) under the Office of the Respondent No.3.

43)  That your Applicant begs to state that the Government of India,
Ministry of Finance, Department of Expenditure granted certain

,

Reeab, 2~



improvements and facilities to the Central Government Civilian
Employees of the Central Government serving in the States and Union
Temitories of North Eastem Region vide Office Memorandum
No.20014/3/83-IV dated 14-12-1983. In clause II of the said Office
¢ Memorandum Special (Duty) Allowance was granted to Central
Govemnment Civilian Employees, who have All India Transfer liability at

the rate of Rs.25% of the basic pay subject to ceiling of Rs.400/- (Rupees

Four Hundred) per month on posting to any station in the North Eastern
Region. The relevant portion of the Office Memorandum dated
14.12.1983 is quoted below:

i)  Special (Duty) Allowance: -
“Central Government Civilian employee who have All India
* Transfer liability will be granted a Special (Duty) Allowance at
the rate of Rs.25% of basic pay subject to a ceiling of Rs.400/-
(Rupees Four Hundred) only per month on posting to any station
in the North East Region. Such of these employees who are
exempted from payment of Income Tax, will however not be
eligible for the Special (Duty) Allowance, Special (Duty)
Allowance will be in addition to any Special Pay and for
" allowances already being drawn subject to the condition that the
total of such Special (Duty) Allowance plus Special Deputation
(Duty) Allowance will not exceed Rs.400/- (Rupees Four
Hundred) only per month. Special Allowance like Special
Compensatory (Remote) Locality Allowance, Construction

Allowance and Project Allowance and Project Allowance will be

drawn separately.”

The Gowt. of India, Ministry of Finance, Department of

Expenditure vide its Office Memorandum NoF.No.11 (2)/97-E-Il (B)

dated 22-07-1998 continued the said facilities as per recommendation of
the Fifth Ceniral Pay Commission.

Annexure-A is the photocopy of extract of Office Memorandum
dated 14-12-1983. '

AmexureB is the phomcopy of Office Memorandum
No.F.No.11 (2)/97-E-1I (B) dated 22-07-1998.

7
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4.4) That your applicant begs to state that he is saddled with All India
Transfer liability and seniority in terms of his offer of appointment and
with the said liabilities he has accepted for All India Transfer liability
"and seniority as per his appointment letter.

| 4.5) That your Applicant begs to state that he is saddled with All India
| Transfer Liability in terms of their offer of Appointment and with the
said Habilities he has accepted thi transfer order of posting from North
_Eastern Region to outside of this region and also from outside of this
reglon to the North Eastern Region. He was transferred from the Office
- of the Office of the Garrison Engmeer (1) (Navy) (Maint.) Minnie Bay,
v Port Bla1r to the Office of the Garrison Engineer Umroi, Umroi Military
Station, Barapani, Shillong vide Office Order MES/12/2002 Dated 25™
January 2002. Therefore, the Applicant in practice saddled with All India
Transfer Liability and in terms of Office Memorandum dated 14-12-
1983 and he is legally entitled for grant of Special (Duty) Allowances.

Annexure-C is the photocopy of the Office Order MES/12/2002
Dated 25™ January 2002.

4.6) That your Apﬂicant begs to staté that as per Cabinet Secretariat
Letter No.20-12-1999-EA-1-1799 dated 02-05-2000 it has been clearly
stated that an employee hadmg from NE Region, posted to NE Region
from outside will also be entitled for Special Duty Allowance.

Amnexure-D is the photocopy of Letter No.20-12-19999-EA-1-
1799 Dated 02-05-2000. '

4.7y  That your Applicant“Begs to state that similarly situated persons

_ have earlier approached this Hon’ble Tribunal by filing O.A.No.56/2000
; and this Hon’ble Tribunal vide its Judgment dated 19-03-01 in the said
case has stated that an employee hailing from NE Region initially but

,  subsequently transferred out of NE Region but reposted to NE Region.
would also be entltled to SDA. and smnlar oth& ::o;;); of judgment
i)assed by this Hon’ble Tribunal is also annexed herewith for ready

reference of this H'on’ble Tribunal.
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It is worth to mention here that similarly situated person who is |
working under the same Ministry has already given the similar relief by
this Hon’ble Tribunal in O.A.No.301 of 2003.

Amnexure E, F & G are the photocopies of the Judgment and
Order dated 19032001, 25-04-2003 and 17022004 in
0.ANos.56/2000, 11/2003, 30/2003 and O.A No.301/2003 respectively
passed by this Hon’ble Tribunal. |

4.8) That your Applicant begs to state that after posting at Umroi
Military Station, Barapam Shillong from Port Blair he had submitted a
Bill before the Respondent No.4 for payment of Special Duty Allowance
to him as per Cabinet Secretariat Letter No.20/12/99-EA-1-1799 Dated
02-05-2000. But the Respondent No.4 refused to pay the Special Duty

Allowance to him. He has also send a Legal Notice to the Respondent

s e

No.4 with copy to Respondent No.2 But till today the Respondents have
not taken any steps in this matter. As such finding no other alternative

"~ your Applicant is compelled to approach this Fon’ble Tribunal by filing

this Original Application for seeking Justice in this matter.

4.9) That your Applicant begs to state that he has fulfilled all the
criteria laid down in the aforesaid Memorandum regarding payment of
Special Duty Allowance, hence the Respondents can not deny the same
to the Applicant without any justification.

4.10) That your Applicant begs to state that similarly situated persons
are enjoying this benefit without any interruption as such the action of
the Respondents is arbitrary, mala fide, whimsical and also not
sustainable in the eye of law as well as on facts.

4.11) That your Applicant submit that there is no other alternative
remedy and the remédy sought for if granted would be just, adequate and

- proper. ~

4.12) That this application is filed bona fide and for the cause of

justice.



5)

L)

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons and facts, which are narrated in
details, the action of the Respondents is in prima facie illegal, mala fide,
arbitrary and without justification.

5.2) For that, the Applicant is practically having All India Transfer

liability and seniority as such he is legally entitled to draw Special Duty

Allowance as per various office memorandums in this regard.

5.3) For that, siﬁnilarly situated persons who are working under the

' same Ministry have been granted the Special Duty Allowance but the

Respondents are not giving the same relief to the instant Applicant. As
such, the actions of the Respondents are bad in the eye of law and also
not maintainable. '

5.4) For that, similarly situated persons have already granted this
relief by this Hon’ble Tribunal in O.ANo.30 of 2003 and in O.A.301 of
2003.

5.5)  For that, being a model employer the Respondent cannot deny the
same benefits to the instant Applicant which have been granted to the

other similarly persons. As such the Respondents should extend this
benefit to ‘the Instant Applicant without approaching this Hon’ble

Tribunal.

56) For that, 1t is unjus‘t to discriminate among the employee
similarly placed in the same department and it 1s also not proper to insist
on every., aggrieved employee to approach the court when the cause of
action is identical | '

5.7) For that, in any view of the matter the action of the Respondents

are not sustainable in the eye of law.

The Applicant craves leave of this Hon’ble Tribunal advance
further grounds the time of hearing of this instant application.

i
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L)

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy

available to the applicant except the invoking the junsdiction of this

Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,

1985.

MATTERS NOT PREVIOUSLY lFILED OR PENDING BEFORE
ANY OTHER COURT:

That the Applicant further declares that he has not filed any

application, writ petition or suit in respect of the subject matter of the

instant ai:plication before any other court, authority, nor any such -

application, writ petition of suit is pending before any of them.
RELIEF PRAYED FOR:

Under thé facts and circumstances

stated above the applicant most

respectfully prayed that Your Lordship
may be pleased to admit this application,
call for the records of the case, issue
notices to the Respondents as to why the
relief and relieves sought for the applicant
may not be granted and after hearing the
parties may be pleased to direct the
Respondents to give the following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to pay the Special Duty Allowance to the Applicant.

8.2) To Pass any other relief or relieves to which the applicant
may be entitled and as may be deem fit and proper by the

" Hon’ble Tribunal.

8.3) To pay the cost of the application.

, odm S
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9. INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble
Tribunal deem fit may pass any order or orders.

" 10.  APPLICATION IS FILED THROUGH ADVOCATE.

11. PARTICULARS OF LP.O.

IPO.No. - 706 _ pjolo 93
Date of Issue :- .
-] 0
Issued from - [ // L/
Payable at - O_“ P ,o -
(a~sTret

12, LIST OF ENCLOSURES:

As stated in Index.

Verification...
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YERIFICATION

I, Shn Radha Kanta Smha, MES No.265091, Assistant
Engineer (Civil), AGE B/R-1, Office of the Garrison Engineer, Umroi,
Umroi Military Station, P.O.-Barapani, Shillong, Meghalaya, Pin-793103 do
hereby solemnly verify that the statements made in paragraph nos. ¢, | )& 2/
&3, 4%,49, QLo are true to my knowledge, those made in paragraph
nos. ke, 4%, (,_-(,,/ G- 7] arebeing matters of records are true to
my information derived there from which I believe to be true and those made
in paragraph 5 are true to my legal advice and rests are my humble
submissions before this Hon’ble Tribunal. I have not suppressed any
material facts,

And I sign this verification on this the 3,3day of N% 2004

Kol oo ST
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5T Noo 20014/2/83/B3.1V

Ny ‘ Govarnment of. Indla
Minlatry of Finance

DepatlmenL of’ Exp@ndltute

™

NPW Delhi, the l4th Deu 83
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. OFFTCE MEMORANDUM .

Sub . Allowances and facilities for civilian employees
of. the Central Government serving in the States
and Union Territories of Nerth Eastaern Region-

improvements thereof.

1

lhm nead fbr mf?rawrineu and retalning bhe arvicen  of

~competent off:cars for service in the Norlkh Pastern Region

! o . .
gomprlslng thw ~Latu of Assam Meghalaya, Manipur, Nagaland
undf.MlibPam has - Jboen  engeaging the arLention  of  the

e c .
Governmpntlafor'-oomc rine. The Government hid appointed a
(R Y B A }

et

‘A‘!
i e s
nd ﬁdmlhlotPaTIVP Reforms, to raevicw the existing

- )
Fers 0nn,§3‘
{b

ﬁl]owanoes.& administrative Reforms, to revicw the exizting
ullowance& T and fmu11il|ww agdmizsible Lo Lhe Vi o
cathorles of Cvallan Control Governmenlt cwmplovees serving
in- this" region and to suggest suitable improvements. The
tecomm&ndatlon« of the Committee - have been carefully
. uon&idered by the Government and the President 1z now
pleased £o - dec;d@ as follows == '

.,
AR

i) .‘Tenure-of postinaZdeputation (-~
X .
Thore will be o fixed fenure Of poabing ol 5 years oalb i

'.lee for officers with service of L0 vunl : of Leass wnel
’.Qf 2 yvears at a time for officers with’ more than 10
iyéars of service, Periods of leave, truinﬁng.'etc.q in
S @XCOSS of LY days per vear wWill be excluded in counting
f@pe tonure period of 2/3% yearﬁ. Of ficera., on conpletion

Gf the fixed tenure of sarvice mentionad ubove, may e

+ g
C 1ok

Lan kKT W
1 -

S A b Anncxunpp%
El . ec' ’ N .

uﬂder the Chairmanship of ‘Secretary. Department of .
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considered for posting Lo 2 atation of theit ehoice Ans
nnvernmont

far as possible. '
The period of dephﬁation of the Certiri)
: /union Terrltoriwm ot khe Mo i

~ which can

s to the States
will generally b

excoptional ©ases in
when the @m0y e

@mpl?&ee
Eastein Region. @ for & yeir
. e extended in

bublic service as
glay 1onger.

i
il gnaneles of
:Qoncwrued
ceputation

dquring tho

well &%
The admissibin

! in prepared o)
= “ ’ P . *
| allowance will aleo sonkinue bto bo gk )
period of deputation 50 extended.
o . , . .
ter enkiald dﬁnutatlon/hrujnlna abroad
in confidmntiu] TIATRRI oo 3

11) Weighlaqo
. anﬁ.ﬁ&ﬁgl&LJNNHﬂ<m

KN%MKXXXXXXXXX%XXXXXXXKKXXXXXXX

’

R
VIS 3atads tatatatel
: [

!' |
’ " {ii) Special (Duty) Allowance

ivilian enployees who
anted o gpecial

- ‘
XXXXM%KXXXXX%K

Central aoverhment C have #ll
InqtngPmnafor Liability will be 4r

.-(Duhy) Allowance 8% the rate of a6 et aont of
a, celling of Rs.A0G/- PBr morkh  on

the Norbth Fastern
empLted from payment
i

1]

EYTARE

pay subject to
o any station in Reagion .

ployees who are ex
b o) igible for

(puty) Allowance wi l]
prewowputatiun

: - - posting t
' "such of those em

of Income Tax will.

al (Duty) AlLOWANCE
Lo any gpoecial pay

belng drawn
of sreati

however, not
: ' - Bpeci ‘ special
be in addition el
(buty) Allowance
that

co tho
(DuUty)

slready subject
special
(Dubky) ALLowance
IREE

the  total
b i al pmv/dmputahinn

Spaee !

condi tion

Aallowsnce plus )
oLl owanee

| .
: ' .owill not excead R . 400/~ .M.
' $pecim1 compensatory (1lRemote Lo ity ) G L Lot
Allowance el Projoech (1 owianee will bo

Gonatrruction

ST Y .
o Lodrawn separately.
: sad/ 8.0, MG K
L Joint Secretaly ) Ehe Govertanend
of T

T
O

e
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L | OFFICE MEMORANDUM | Y.

e . - B . -

+ Subloct: Allowances and Special Facililies (o Civilian Employaas of tha Contral Govarnmont serving in tha Sising -

fI'T and Union Taeritorios of the Noih-Eastern Roglon and In the Andaman. Nicobar andLakshadweep Grouns
of Ishnds-~*Recommendations of the Filth Cenlral Pay Commission,

4

DocWith a viaw lo allracting and fetaining compelent oflicers lor service in the North-Easlemn Region, comprising
"lhe tetrilories of Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizorain, Nagaland and Tripura, orders were
insued in-this Ministry's O.M. No.i20014/3/83-E.IV daled December 14, 1903 exiending cerain allowances and
othar facilities to the Civilian Cenltal Government einployees serving in this region. Intnims of patagraph 2 thereo!,
hese ordors aiher than those contained in paragraph 1(iv) ibid. were also lo apply mutalis mulandis o the Civilian
Cenlral Govenment employees posted fo tho Andaman & Micobar islands. These were [uriher exiended \o the
| ﬁamrui Govesmunl employees posted 1o the Lakshadwoep lelands In this Ministry's O.M. of even number dated

WAl March 30, 1934, Tho allowances and facilitios were further liberalised in this Ministry's Q.M. No. 20014/1G/8G/E 1V}
,jﬁ | "E.NOB) dated Decernber 1, 1988 ord were also extended lo the Cenlral Government employees posied to the Noith
; ] *Enstarn Council when stationed in tho Morth-Eastern Region, :

‘ | ; 2. The Filth Central Pay Commission have made cerain rocoinmendalions suggesting fudher improvemenls
4. - intha allowancas and Incllities admissible lo the Cenlral Govetnmant einployees, Inciuding Olficats of the Al indla
3 | Services, posied In the Norih-Eastern Ragion. They have lurther cecemmended thal these may also be exlonded to
)

i the Centtal Gavernment employees, including Oflicers of the All India Services, posted in Sikkim. The

recommendations of the Commission have baen considered by the Governinent and the President Is now pleased
1o docide os (allows ; 4 ‘

(1} Tonum of PostingMe putalion '

1 . The prvisions In regard 1o lenure of posling/deputalion contained in this Ministry's O.M, No, 20014/3/83.
ke .

' BV daled December 14, 1983, read wilh O.M. No. 20014/16/86-E.I\V/E.I(B) daled Decembar 1, 1988,
tshall continue to ba applicable, - o : . ~

(i) Welghtago for‘ConlmI-Ooleullot\sﬂfntu\lxxg Abroad and Speclal Mentlon In Conlidontial Records

¢ ... . The provisions conlainedin his Minisliry's O.M. No. 20014//83-E.1V dated December 14,1983, road withO M4,
‘ 0_ Noi\_2_03MIA]JGA{QG-E.L\//E.II’(B),dalgd,D:ecember 1, 1988, shall continua to be applicable.

\\z"‘),sPQC|l| (Outy] Allowance ¢+ - - o ' Y

. Ccr\‘lrd‘Govemmem Civilian employees having an "All India Transler Liability*)afd posted to the spccified
+ Tetriteties in the North-Easlern Region shall bo granied the Special |Puiy) Allovianco al the rate of 12,5 per
~ frentofihelr bosic pay as prescribod Inthis Minisiry's O.M. No, 20014/16/06-E IV/E () dated December 1,
1908, but without any ceiling on its quantuin, tn other words, ‘

‘ the ceiling of Rs 1,000 pef month curronily in
| , (orce_d\all no longer ba opplicable and the condition hal the aggregale ol the Special {Ouly] Allowance plus
i . Special Pay/Depulalion (Outy) Alloviance, if any, will not exceed Rs 1,000 per month shall also be dispensecd
1 ‘ \;vnh‘.. Ct\)l;er terms and condilions governing the grant of this Allowance shall, however, continue to bo
: pplicable, . :

h\\ lerms of the p{chs conlained In this M'inlsny's O.M, No., 2002?./‘?188'&“(8) daled May 24, 1209, Central
€ (aov‘ommcnl Civilian amployees having an "All India Ttans{er Liability” snd posted to serve In the Andaman
{ ‘ & Micchsar and Lakshadweep Groups o Islands are pre

( senlly entilled o an Island Special Allowance at
varying rales in lieu of the Special {Outy| Allowance adinissible in the North-Easlern Region, This Allowance
shall conlinue lo be admissible 1o the specilied ralegory of Central Govemment employees at the same

, rales as prescribed for the differenl specified areas in the O.M. dated May 24, 1989, but withou! any ceiling .
on its quantum, This Allowance shall also hencelonh belermed as Island Special (Duty) Allowance. Separate .
?;dc‘rg:g regard lo this Allowanceo have boen issued in this Minisiry's O.M. No. 12(1)/98-E.11(B) dated July

- Allention s also Invited in Ihis conneclion 10 tha clarilicalory orcers contained in (his Minisiry's O.M. No.
¥ 11(3)/66-E.11(8) dated Jonuary 12, 1996, which shall continua to e opplicablo not only in respect of tha

Cenltql Goveinmenl employces posted lo serve in the Horth-Eastern Region but also to those posled to
serve inthe Andaman & Nicobar and Lakshadweep Groups of Islands,” . ‘

i




- . ) = . - -
Lo C AT EE _an o e
N AiA R I . .. % . AY 1 \
) Special Componsatory Allowancas ' - | ’
£2 Qudres i regaid to revision of he rates

U . -
ol varioug Speinl Cotnpunsalory Allowances, such as Nemoly
2. blipYAllowanco, Dol Climata Allowanee, Tribul Aray £, ey, Cormposito | il Compentintory Allnviancy, A
A= 7 wle., which nee location-spucilic, hinve
oy

cithur baon sopitutuly issuud or.ote undor lasu Lased on thy A
v;-,%’ff"‘!‘cf)rcrtxln;crnl decisions on the recomimendations of tha Filth Cuntral Poay Conmigsion telating to Iheso

‘ 'f,}’rgfﬁ allovoncos, These ordars shall apply to the eligibln Carral Govarnmen amployuas postad In tha-spuciticd

! Noarth«Enslern Rugion, Andaman & Mizsbar Iglands and Lakshadwoep lslonds, dupanding

R desalitos 1o 1he
of Whalr posting ane eubuct 1o 1he ebsersunco of (e te
D Such of lhose employecs w

ey

Al on e nrea(s)

tns ond conditlons specilled therein, | ,

ho are gnlilled to the Spesial {Duly] Allowance or tho Island {Special Duty|
i Allanvance shall also be enlilled, in"addilion, lo the Special Compensalory Allowance(s) as adrissiblo lo ' - - A
i';ﬁ them in lerms of these separale o;derl‘s.',5_:'-""“""'f . ‘ ottt N P S R IR !
:',{g‘: ‘I ! : le ial

Cenlral Government employees enlilled lo Spe

cial Comrpensalory Allow
/ ', which are yet 1o be issued; will conlinue lo dra

ances, separale orders in respectof
1 such alloy

‘ances al lhe exisling rales with relerence 1o the

e pre-revised scales ol pay but for the inlroduction o
/S of the corresponding revised scalestill the revi

evised orders are issued on the basis, of thehtecommer)da{ionstol .o
Governm,enl‘decjsions,\hereon.‘,,.‘-4 A s s gy

T b e ey R Do ey
(v) Travelling Allowance on First Appointment e

~The existing concessions as provided in this Ministry's .M, No. 20014/3/83-E.1V déled December 14, 1983 .

and further Iiberg[lisedjn O.M..N.o..200114/15/88~E.IY/E.II(8) doled | lecembaer 1, 1?_88, shall conlinue lo be A
apyalicable, "" 5 "‘ ‘ " e ) . Lo ,

g
L

(Vi) Travalling Allowanco for Journays on Transler; Road Mileago for Trunsport.?llon of Porsonal E{'locls"""j',',
onTranstor; Jolnlng Time with Lesve B o o '

« : .
The exlsting provisions as contained In this Minislry's O.M. No. 20014/3/83-E. v daled Dacembar 14, 19e3 '
shadl continuo to be applicable, a EER

JETEN

borg Y
. .

. tet e tent !ll' ¢ e
\"(T’ii)l.'ﬁaveTTQVOIConcession v ST T e o o
Interms of the exislin
14,1983, the followin
headquariers or anol|

lorthe family ¢ "

(]

g provisions as containedin this Minislry's O.M. No. 20014/3/83-E.IV daled December
g oplions are available loa government servant who leaves his family behind at the old _
1er selecled place of tesidence, and who has nol availed of iransfer lravelling allowance *

RS e e U e !

e ee oy '

(a) he government servant can avaij
a block period of two y

it !

ori lor journey o the Home Town once in
oncession Rules; - . - .. AT

l'of the leavo travel concessi
ears under the normal Leaye Travel C
. . . e T N
o o l| L OR ct o ' ' | .
(L) inlieu thereol, the governmanl servan! can avail of the facility for himnsell/hersell 1o ltavel Qnea a year
fromn tha station of posling to the Homae Tovin or the place whare the lamily is residing and lor the family
¢ [reslricled only lo the spouse and (wo dependent children of age up 1o 18 yeaus in tespect of sons and
Up to 24 yoars In respact of daughters) ako 10 travel once a year o visit the‘government servant af the
.§la'l‘igll,oi.posling,.. ' = c R o ‘

. .
[l L .

employees and their familios posted in these terrilories shall be entilled to
ssion, in emergencies, on lwo a

ddilional occasions duting their entire service -
s "Emergency Passags Concession™ and is inlended to enable the Cenlral
Government employees and/or their families [spouse and two dependent children] to travel eilher to iha
homa town or the slalion of posling in an emergency. This shall be over and abovae tha normal enlitlements
of the employaes in tarms olthe O.M. daled December 14,1883, and (he two addilional passages under the -
Emergency Passage Concession shall-be availed of by the enlilled mode and class of fravel as admissible
under the normal Leave Trave ) . "
Futthor, in modific ined in (hi inistry's O.M. No, 20014/16/86-E.IV/E.II(B) daled
Docombor 1,1980, Olficers drawing pay of Rs 13,500 and above and their families, i.e, spouso and lwo
depondent children [up i

i i specl ol daughiers) will be
pPoaniltad 1o travol by air on Leaveo Travel Concession betwoen AgartaIa/AizawUlmphaVLiIabari/Silchar in
tha North East ghd ¢ i + belween Porl Blair In the Anda
Calculta/Madras and yvit X '

career, This shall be lermed a




(vil) (hildron Education Allowance and Hoslol Subsidy . :
i Docember 14, 1979

—_—
-y T uzisting provisions iis contained in this Minisiey's O.M, Mo, 20914/3/83-E IV dat g '
’ sb.g;"'\ conlinue o bo applicable, Tha raies of Children Education Allwanca anxt Hostel Subsidy Fivsing been
J& L reiised in the Departiment of Personnel & Teainieyy O.M, Mo, 21017/1/97-Esil. (Allovianrices) titued June 17,
1598, the Allowance and Subsidy sholl be payszle al he revised monthly rates of Ry 100 ad Ny 300

respeclively per child, o

, . R PR
(Ix) Rutontion of Goveriimont Accommodstion at the Last Slation of Posliig o v

© 1 Thelacilily of relention of Govarnment nccoinmodslion af the last station ol posting by tha Cantial Governten

ersployeos posted lo the specilied territories and whose lamilies continue to stay at thal station is availgbte
. in larms ol tne orders conlained In the arsiwhile ldinislry ol Works & Housing OM No. 12035/24/77-Val, VI -

... ... doled February 12, 1984, 8s amended from time 1o line, This facilily shall conlinuo to be available tu the

. .cligible Central Governinent employees posted in the North-Easlern Region, Andaman & Nicobar Islands

ard Lakshadweep Islands. In partial modilicotion of these orders, Licence Fec lor the accotninodation so

" retained will be recoverable al the applicable normal rales in cases where tho accommodalion is beloyr the

. lype lo which the employea is enlilled to and at one and a hall limes tho applicable normal rales in cases

.« Where tho entitled lype of accoinmodalion has been reloined. The focilily of ralention of Goverpiner

1 - accomimodalion at the las! stalion of posling viill aiso be admissible lor a period ol three years beyond the
narmal permissible period lor tetenticn of Goverriment accommodalion prescribed in the Rules.

: (x) Houso Ront Allowanco lor Employeas In Occupalion of Hired Prlvate Accommodation
T

The otders conlained In this Minislry's O.M. No. 1101G/1/E.11(B)/84 dated March 29, 1984, and extended n
_ Ihis Minisiry's O.M, No. 20014/16/06-E.IV/E.II(B) daled Decemter 1, 1990, shall continue 1o bie zpplicable.

7 {xi) Relenlion of Telophonoe Facilily ot the Last Stalion of Posting ~ '~ " it
Ce o Asprovided in this Ministry's O.M. No. 20014/16/85-E.IV/E.I|(B) dated December 1,

1988, Cenlral Governinent
ey ,,M_e,.'“ployees who are eligible for residential telephznes may be permilled 1o relain heir residential feleplione
" eltheir last slation of po

, sling, provided the renlaland all other charges are pad by the concerncd employees
... \hemeselves, . : v :

/

. . . . ) q‘."', H N
te . KB RN " .
H : ey . . . : ’ ' ,'..‘:,-.',-.-A_,',{,{‘A:
(xil)Madical Facilitios T . _ N

Families and the eligible dependants of Cenlral Gove:nment employees who stay behind al the previcus
stulions ol posting on the employeas being posted Lo the specilied lerritories shall continua to ba eligible to

. p‘aail ol CGHS lacilities al stations where such fazilities are available, Delaiied orders in this regard will be
. 1ssued by the Ministry of Health & Family Wellare. . ‘
5 _

> The President is also pleased lo decide Ihal thesz orders, in so lar as they relate to the Central Governiment
employees

posted in the North-Easlern Region, shall a's> be applicable mutatistmutandis to the Civilisn Central
Government employees, including Ollicers ol the All India Services, pocied lo Sikkim,

) o Y]
4. These orders will lake ellec! from August 1,'1997, "~ ¥ .

S. Insolaraspersons serving in the Indian Audil ans Accounts Depariment are concermned, these orders issue
aller consullation w

. ith the Complroller and Auditor Generzl of India. .
6. Hindiversion will lollow. ' '
S ' .
( N.SUNDER RAJAN )
: : Joinl Secrelary lo the Government of India
l To i . ' ,' ; 4 .':"" ':
- All Ministries/Depanment of the Governmenl ol India {As per standard Dislribution Llst]'-'f-\z"-".';;} :
Copy [with usual numbe( ol spare copies] [erviarded to C8AG, UPSC, elc. [As per standard Endorsement List]
Copy also (orwarlded 1o Chiel Secrelar_y,Andaman & Nicobar Islands and Adminislralor, Lakshadweep.
i
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Chicf Lnglncrl
Southomn Command, Puno

Lastern Command, Calcunta
Western Commund, Chandimandir
Central Command, Luchnow
Northern Command, G/ 56 APO

)%/

I'EMW
AWX&‘W g“"’ Q S EEE

Coord & Pers D “tlorzigrse,
Engincer-in-Chizi's Branch
Kashmir House

Army Headquarters

DHQ PO New Delhi-11

i 1>o TING. omozm

<

;

fhe r‘ollo\\mp poqtmg are here bv nppmvcd m the (ntcrcet of states -

.
ol No. MESNao Name _&_Desip

(%) MLES-127610 Sl
\‘["J Shiva f\umar AE DB/R

(h) \u 3+ 304383 .\‘hn'
Duys Nand, A B/R

:/\hnicdnngar

(NW) Nofi_

() MEB-159501 Sty

(i " MES-201594

(¢) MES-123633 'Shri
Thotuas JP,AE E/N

(D MES- 310457 YDy
/g “Bansi Lal, AL 1M -

PIY Mehta . AL B/R

Shri -
DK Sen, AE B/R -

AGE (1) AGE (1) no [ter
Bhusawal GE(N) Pune - - 01 Apr.2002
GE(Amy) SO, " pv
Jamananagar . Eagt Comd MR

. 'r ,'.

GE Bharatpue

GE(AL)
Naltya

o Remark
50-3, (,b(/ki) Y
Bangalore

AGE (1) :
GE (AF) Sirva

b

AGE L/M or(u
gr) Ew;nala

s<>-3,<m(,«xr) BV

s Udlathpur

.- Lt Col

, (‘)3'1“01" ki
01 My 2002

E;‘V ‘ .
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WMES/12:2002 Dated 25 Jos 2002
40 Moveof ollicers will be implemented by 1) Mm 2002
. f L]
A ;’ A, bl
(Munnjmxchtu)

[t Col

GHOT Tngrs Pers BIB
6 Fngineer-in-Chiel
Copv to - ' P

L) Hvderabad, CE(AF) Ahmedabad, CECauil ol ' Siligue Zone, CE(AL)
Shillong, Zone, CE(Navy) Port Blain, CTE(AL) Allahaoad, CL Pathankot Zone, CE SIE

iFatin Shillonp, CIu brane Fooe L CE(AY) Banpadone, CICNavyy Mumbai, (8 (AT) WAL
Valom, s l.upm oy (e \,..)lxuclu (H ( AL Udhnnpm Cl Ulm{md Zone, 55 1Dei

. /JUH( \ J. UU[HY‘.IPU‘ /..()fls,, k “ ldh\llﬂil(‘! L,UI\./, k,.b Dd'\L‘\ L.UHC \ L, L i )\HUW /,Ul'l(f,

(i (?mmhn.nh 7one. C1 labalpur Zome, CWE Caleutia, CW (AF) Secunaergabs, CWE
Selhi Caan, CWIE Shillong. (W oH\l‘lu\Iuhu\] C WL (AT) Dorjar, CWL{AT) Chakeri,
« \& FLALY Chandigarie CWE Deolal, CWE (NW) Muabs 0, CWEAR) Bikaner, CWE
Terpury CWEAT ) Judhpur, CWE(AF) Trivendium, CWE Mgerut, GE(P) (Oly
Thusawal, CWEL Pune, CAVL Jarmnuigag, CWL Jaipur, CWT (Navat Acadeny)-Bzimala,
CWTL(AF Bhuj, CWL '(}’ Dhatinds, CWIT Ganpanagar, FIQ 138 Wi, C'W)2 Bareilly,
CWE Nonpur, CWE Chandimandir, CVWE Ambala, CWH Ranchi, (\\T (Subs)
Parrackpur, CWE(AF) Maharajpur, W) Ty Delli Cant, CWELAF) Rameandi, CWE
Alahbad, CWE Udhanpur, CWE Pathankot, CWE Punm\ CWE Bengdubl, G-

: \hm;‘,(]udp'x; CGEONW) Nofra s AT Siesa, GE(N) Pune, GiE(A) Jamoagat, GE

]ul'\lulf)ul Gt ’I,/f\l) ’]" I /Hh‘lld (T \1 b N-hlﬂ (‘l‘(l I“) it 4, GI (P) I,ﬁ] 41111
Sattan, GE Katuchak, GY Sri Gana mm/,u GEP) (Iy) Ranpur, G G lmnrhman(lcr Gk
(MY Arbala, GE Ranchi, GI7 Panagarh, GE(E/M). Kheria, GL(U) /M Deihi Contt,
GFLAL )Y Gorakhpur, GE(ER) Allahabad, G (A Dhar Kead, GE(W) Pathankot, GE() (P)
Teliamura, G Binagun, GE(AL) 3 mll(mg AGL(L) Namura, (GH(AL \C*lav(hgaﬂ‘, 866
EW3, GE(AF) Seeunderzbed, GE(Y (V) Hoddo Fert B, € GE(W) Delhi, GE(H(N)
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PR Aseri | AE E/M - Teliamura Gl EP Jodhpur
V) MES-127049 Shri GEUNL) AGEBR, KV
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Cabinet Secretariat
"(E.A.Section)

employees of the Central

(Duty) Allowance for - Civilian '
Union Territories of North

ent: serving -in the !State and
Reglon' regarding, s

1CH
Yoot IR

o U EEIENN SO .
octorate may kindty rofer to their UO No. 42/SSB/AT/99(18)- 2369 dated

‘o th . . .
0 on the, subject mentioned above.
T oo

doubt raised by $SB in their UN No. 42/SSB/AT/99(18) - 5282

dawd ;‘2.91519?9 :hqve been cxamined in consultation with our Integrated Finance
1-;15 ) :

try, of. Tinance (Department of Dxpenditure) and clarification to the

i

R N, . . . » .
¥ oints‘;doub)l is given under for information, guidance and necessary achon

O T :
[\ T EC—YIE -
-t A

e

SDA

i ,:_,-'lfhe'Hon’blc Supreme Court
! ~de “ered on 26.11.96 in Writ Petition No. 794 of
11996 held that civilian employees who have All

N.E.Rcgion from oulside

grant of SDA keeping in view

I following
& issued

5| No. 11(3Y95.E.1(B) dated 7.5.97

in their Judgment

‘India transfer liability are entitled to the grant of

on being posted to “any station in the
the region and In the
Central

gituation  whether a

Government employee would. be cligible for the

the clarifications
by the Ministry of Finance vide their uO

| India

| A person belongs
&'\ appointed and on
. I N.E.Region- after
;| recruitment bascd on the recruitment madc on all

| sgeniorily list and All India Transfer Liability.,

1o outsido N.L.Rcgion but he i 1 No
first appointment posted in the
selection through  direct

basig' and having & common/centralised

bt o

An cmployee hailing
selection on the basis of an All India recruitment
test and borne on the Centralised cadre/service,
.| common aeniotity on  first appointment - and
oo | posted in the N.E.Region. He has also All Tndia |

| Transfer Liability. :

from the N.E. Région No

An cmployee belongs to - N.L.Region was

No
cmployee based |

i i
o

appointed as Group “C” or ‘D"




b

| comm

3 R S :
al.recrujtment when .there were no -cadre
Tihe fost](prior, to’ grant’ of SDA vide
iryAGE | Einfince, OM /No. 20014/2/83-E.IV |
F141i2 1583/ and! 20.4.87 read with.O.M.

Vs
:8ubspquy ﬁﬁﬁféfjfpost/b;adre ‘was centralised with

onvj{ s seniority  Yist/promotion/All - India

v

\ Trm{sfegixﬁhap@w etc, fon his continuing in the
“i| N.E[Region though they can bo transferred out to

. anyyplace outside the, NE Region having All India

) ranster Liability. ‘1

W) | dated - 1.12.1988) . but |,

771 AnTjemployce belongs - to N.ERegion and

subscquently. postod outside N.E.Region,, whicther
he/will{be cligible for SDA if posted/transferred
to! N.E;Region. He is also having a common All

Ve India seniority and All India Transfer Liability

Anjemployee, hailing from NE Region, posted to
NE; region -initially : but subsequently transferred
out of NE Region but reposted to NE Region after

sometime serving in non NE Region

ol For;det

The.MOF. Deptt. Of Expdr. Vide their UO No.
11(3)/95-E.I(B) dated 7.6.97 have clarified that a
mere clauge in the appointment order to the cffect
that! the . person concerned is liable to be

‘ qtrax'\sfcrrcd,‘,‘anywhcrc in India does not make him

‘éligible for the grant of Special Duty - Allowance.
mination of the admissibility of the SDA

i
'

4 toftany/Contral. Govt, Civilian -cmployccs having

pet

o (Al India/, Transfer ‘Liability will be by applying
st 1csts: (a).whether recruitment to the Servic/Cadre

]

"\ /Post {has’ been ‘made on. ‘All India ‘basis (b)

g .

":“_- ~whether promotion is also done on the basis of
“1 All India Zone of promotion based on common

.| seniarity for the service/cadre/post as a whale ()
| in-the{case of ‘SSB/DGS, i

.. there is a common

!

- |irecryitraent system made on All India basis and
i. |- promotions .ar¢ also one on the basis of All India
aiYer ‘ ¢

Comnion, Scniority. Based on’ -the above
criteria/tests ;all employees recruited on the All

.d‘_'v-f_".,, glnd;i'k;ffg)'agis and having a common seniority list of
il All; India basis for promotion etc. are eligible for

'A'«I‘emp‘loycc. hails .from N.E.Regjon or posted (o |
#: 1| N.E.Rcgion from outsidc the N.E.Rcgion

4| the, grant of (SDA irrespective of the fact that the

t

In case the employee
hailing from NE
region is  posted
within NE Region he
is hot cntifled . to
SDA {ill he i8 once
transferred  out  of
that Region

| Based on point (iv) above, some of the units of

SSB/DGS have authorised payment of SDA to

othe” employees.. hailing from NE Region and
posted within the N.E.Region while in the case of

others, the DACS have objected payment of SDA

’

It has already been
clarified by MOF

that clause in the|

appointment  order

‘regarding All India

m i
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P o employces hailing from NT Regi

N

f

i

on and posted | transfer Liability
yi(. Within the;NE Region irlmspective of the fact that | doey not make him
v theif! trangfer . liability is  All India Transfor

;o
e

j eligible for grant of
3. 4 [ Ldabiliy or, otherwise, In suchcases what should | SDA
gy a5 «,f: .the norm for pPayment of SDA j.e. on fulfilling the

| criteria of ' All . India Recruitment Test & (o
1 promotion 'of All India Common
having been ‘satisfied are all

Eligible for the grant of SDA

Ty . Whether the ‘payment made 1o some cmployees | The payment made |
& '%' i :hai """' from NE Regjon and posied in NE Regjon | (o employees hailing
b b_g,?f{ecovcrcd afler 20.9.1994 e, the date of | from NE Region &
AE R decision of the Hon’ble Supreme Court and/or Posted in NE Region

'&hﬁthcr the payment of SDA should be allowed | be revered from the
41 to | all” employees including . those hailing from | date of its payment.
' N.E.Region with effect from the date of their | It may also be added

v AR It appointment jf they have All India Transfer that  the
] i g Liability and
RN R

Seniority basig
the employees

payment
are promoted on the basig of All | made to the
! = i | India Common Seniority List, incligible employee
S BEEL R B hailing  from Ng
N N ;;«g:l
1' b

Region and posted in
NI region be
recovered from the
‘ date of payment -or
after 20th Sept., 94
whichever is later. .

LA

" the Finance Division, Cabinet
. No. 1349 dated 11.10.1999 and Ministry of Finance
No._ 1204/E;II(B) dated 30.3.2000.

DARRE

- Sd/-
, ; C Hicgible
g (P.N.THAKUR) -
o “; : . DIRECTOR(SR)

! reel, Director, SSB
! Birg.(Retd)G.S.Uban, IG,SFF
¢ Shri S.R.Mehra, JD(P&C), DGS
Shri Ashok Chaturvedi, J S(Pcm),R&AW,
M. Shri B.S.Gill, Director of Accounts, DACS

Shri J.M.Menon, Director Finance(S),Cab, Secy,
Col. K.L. Jaspal, CIOA, CIA

c,ag',ESec,n. UO. No. 2011
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Originul Applciation No. 56 of 2000

;UdLG of daciuzon : Thls the 19th day of March, 2001, L
. (A

UHon'bla Mr. JUSthB D.N. Chowdhuryh‘Vice-Chqirman;J:u' L
Hon ble Mr.iK K. Sharma, Member (A). _— Lu;;;:gg% .ﬂ
2 : f‘l‘ e vﬂb LR *},i .' 1&.-»'&":..«6‘ ‘ - ;, fx‘jﬁié o
'jShri»Manoj Kumaﬁurnwén~zhwﬁ““V¢W“‘ “ffl‘ﬂw ﬂm'a
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[ V "N
] 1"‘1/‘ “lf"-‘ ) .i g?(
rrh‘Rkv‘%“j‘gn sg%gr)g‘, ’W.f *s&‘ \ur:é‘)e\l&‘)")itrt“‘x \K(Z‘ > :;',,ét? &‘ﬁﬁ k‘% ﬁé‘m
Peputy.Director,, “‘*.".“.‘.“.- ohA _.-,',,,\g,«

A v‘/w'~$n
elligence" Bureau, E . :
buwahati 28 &. 16/ Orau'

EIY l.\-ﬁr RV S-l'f.:‘ et

,'Advocate Mr_ A Ahmed:
N ' l !‘\5‘1 ‘.i . .

-'I

.11”} JUnion ofIndia,., .. --'°

: : Y 'reprasanted by the Secretary to the..
' + . Government, OfLilndia, Minlatry of
" Home ALfair North Block, :

B "y
) N‘ew Delhl- “i -"i"“. -;- '." L ‘
. W St LA n . el . . ..
L . o s o A
' 237 The Dlreccor, P - L
" "0 Intalligence Bueau, T U P
S North Block', New Delhi. " o D
, e . . e
‘ 3.';,1ne Leputy Director, ‘ , G A L
’ . Au-auboidlary Intelligence Bureau, o P kf“;Q&TqQﬁj‘LQnJ
:  tqy‘ " Basistha Roada,, .~ S, ° o
T AR Guwahatl 28 o , o . o
' By Advgfato Mr. A" Deb Roy, sr. c.qg.s.c. P
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rhe applzcants are one hundred and ezxty exght in
.npmb@

bubuldxury

JGerng under the

Doputy birector,
lntelllgenge

Bureau, in different capacztzes, \llke Lower
Division Clerk, Asslsatantc, Stonographer, Security Assistane,
ACl(')-J.'/G, P.S.,

JIO-11/6, section Officer, Upper Divigion
Clerk oare. Their grievance jg common in patyre claiming

Spaecial puty Allowance (hereinafter referred to a4 SDA)

Payable to the Central Govornmenc employees 8erving in the
' — o 1
North EBJLOED Region. By noy the isagye is  involved is e
cttled on the basis of Numerous decision of the Supreme Lo
\ ‘\,_.-"\. ‘
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! Ll/«.l:' o,', "‘,,,'.
: ""’"‘ : NI A I A2 LR S 1) el
o . . o 0 e .
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e *LasLernh~Roglon sselepted °n  the | basis,..of all '* A
3 L - A o chy‘-t'-""'..»:_
“fﬂ‘ ‘ r?f”?{?”?ﬂL : ‘test". and " borne " op the | centralised ;" *
D “.' LIRS -."rl ' [ o N

e
’

s
H
',

ntrajl it
- . ..‘\ . ,..‘ % i h
iy . ' 7 Y. .
B cadro/sexv1ue ,common seniority on txrsL app01ntmont and }')h o
T ' L A go s
. ' g : . oo
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1 %
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Certlflﬁu‘quy of this order. The respondents on'recelpt of‘ .
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Mise. bscition No. ____.._____._.______; {’g % P
- Contumpt Pebtition n‘o._____w_.__”__‘__:/ ‘ 9\ N ‘ '
- Ruview application Wo. ___ — ™" U '
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b h A4 e ‘ \\’
Tavrtiesnctons _ . Mamalh Senmdde L
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. a ) |
) ’,‘R~'.e,|>.>r'1u&nt(s):._ RS A Yervn)

- amirn
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Y Gt B e e - - . ove—
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S anvocate for the npru..tcunu(n'):“_‘Q_cg;(“&m\_@.q'y\'\“!)

Ty Navecute tor the Respondant{ n) :.___'Q,{ig C
o : . . h

i e tname 4 o
T T . ' L
N P Co e e e o —— T Y
o Nesarf the ficalseey L e | Ordor of the Trdbunik A
A N ' e
S ,ng 25.4.2003 » Heard Mo, A. Ahimed, loarncd . : . ““f’?::“ .
SR, p \ counsul for the applicant ahd alao Hr. | e ..U: '
‘:‘;' . " . .Y A Dob Roy, learned sr, c.¢.z.0. Lor the : :.“‘r
.'f;: : rusponuonts, AN -'-":- '
"{?‘j,” T v " The controversy pertains to grante ! R !
v ! ing oL Special Duty Alluwence (5UA) vo !
' " tho applicant. The feaponuents in fts '
: . ' written astacoment contanded that SUAN {g
b ' admissible only to the Civi)ian Gnploy- | . .o
e uts posted from outstde the regfon and ::‘, , X ' IR
. : NOL to othura., Admitteuly, the OPnlican?' ¥ j;‘_,..';i; 'f;'b:“:gl RN ’
. f wlio Lolomys to Noreh Eage Rajton way ‘ VLT 1o ‘
; dnlelally posced ac Sildgued and by gf:‘j' ’ '?':Jf oot
' L " ordur daped 8.3.1995 tho appllicany wag | ,r, . X “ “
SO l ' Fe=posted at Guwahatf from Siligurt. T .
T b " ' Therufore, as put memorandum {53yed by “°
5 the Cabjinog Socretariat an anployuy ,'c-
. halling from .k, Region, posted to " . .
o : . HeBs Reglon inlclally but aubsoquonuy,, ‘l ‘ ».;-'» Co S ';:;; '
t §x . transfocrod out He ks Rogion afror 00N = ;' "': °. :f R
: time secving 4n non N.E. Reglon 1a .- ', e CL B
mlns.'('nﬁ.‘ entitlod SUA, As a mateer of fact the . Y :
’ Fespondent aduittod tha same in tho n . D -
Written statanent and asgortea that f{n S R
" tems of tho memorandum of tho Cabynue . H‘ ;
Secroctariac the L£espondents cont {nyud P “, ".'v'-;.;‘h ;' i
tO pay the SUA to the applicant from . R o ';;'i Sk
* 28.2.2001. Howaver, the Bamo waz stopped |, N g'.: ;’f‘f‘ -”?‘ 7'?*"‘
later on {n the light of tho obsacrvat fon 3 !;l( R
mada Ln the Swamynews {n tomms of the Y ‘[!”‘E:ﬁj o e
" Suprema Court judgment. The aforementio- | & #},}'g‘iig;"%‘
ned consglderations are totally drrelovae e, i“""r‘f\:’f;‘é;‘."",’"
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Present: Hon'ble Mr "K.V. Prahladan,
Administrative Member

By this
applic&nts have claimed Special (Duty)
Allowance {(SDA for short) ~on the
strength of the Circular No.20-12-1999-
EA-1-1789 dated 2.5.2003 of the Cabinet
Sacretariat. . o

Heard Mr A. Ahmed,
counsel for the applicants and also

applicatioh the

ledéhod

perused the application. On-hearing the
learned counsel for the applicants and
on  porusal of tha application, I
the applicacion with the

following direction:

dispose of

The respondents may regulate the

payment of SDA to the applicants din
termas of tha Circular dated 2.5.2003 of
the Cabinet Secretariat on SDA' for
"Civilian employees of the Central
Govaernmont in the Statea of N.E. Reglon
and Union Territories.

The respondente aro directaed to
complote the above axercise within four
waeka from the date of roceipt of the
order.

The O.A; ia accordingly disposed

_(’:9__

« { Ko Vo PRAHLADAN )
Adminiatr;tive Member
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